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0/A 	 /2004 

Sniti. Lakhi Rant Nath 

.Ap1icant 

-Versus- 

The Union of IndIa & Others 

Respondents 

LIST OF DATES 

3.11.i994- Applicant's 	thr, 	Shri 	Prafulla 	Kuitar 

Nath who was an eloyee as wirenari Grade 

II In Class-ill under District Electrical 

Enqineering, New Bongaiqaon 	has declared 

nidicaliy unfit and accordingly released 

froni his service. 

sori 	Shri Bablu Nath applied 

for a jobs on conias3ionat.e qround before 

he District Electrical Engineer and 

accordinqly sreeninq test was performed i' 

Group D. under Memo No. E/M1223-Pt-IX. 

eire-A page-6 

L1i. 1996: - Shri Bablu N.ath son of applicant 

appointed compassionate qround in Group- 

D post under I'1enio Issued by Deputy Chief 

Mechanical Enqineer. New Bonqaiqaon. 

Anuexure- B. pae-17 

Coxtd/- 
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17.6.1999:- 3hri Bablu Nath expired due to certain 

disease .leavinq behind the following 

legal heirs. 

Srnti. Chandana Nath.... 	Wife, 

Miss Monalisha Nath Minor daughter 5 

yrs 

smti. LakhI ráni Nath Mother/Applicant 

Shri Prafulia Kumar Nath... Father 

ShrI Gariesh Nath (Brother. 

.Aimexure -C-page -18 

2191999:- Sniti. Chandana Nath, Respondent No. 6 

appointed in Group 'D' service on 

coinpassioxiate ground. 

15.10.1999:- An appeal was filed before District. 

Electrical Engineer (W) N. F. Railway New 

Bongaigaon due to financial hardship for 

separation of Smti Chandana Nath without 

looking after the Joint Family including I 

the applicant. 

Annexure - D page To. 1.9 / 

I  1.11.1999:- A leqal notice was sent by the applicant 

stating to make arrangement for payment 

of 50% of Family Pension, Gratuity 

Provident Fund etc. 

Atmezure-E paqe-21 

15.1041999:- An application made by the applicant 

before the Hon'hle Central Tribunal for 



eqwa.l .hare of death benif it and family 

Pension of late Bablu Nath which was 

registered as OAf113/00 

25a.4.2000 The said OA/113/1'_10 was disposed by the 

Hori 4iDie central Administrative Tribunal 

and also has qiveri liberty to the 

applicant to approach to the Hon'bie 

Tribunal if she still aggrieved with eh 

order of Respondents 

Annexure-P paqe-24 

9.S12000: Applicant furnished a fresh representatIon 

qivinq deta.ls of the Bonbie Court! s 

order,  

Aexuze' G. page-"25 

I91.04- Applicant submit.ted as per fresh 

representation stating the new development 

of the case but has not conunicated 

nnexw?e- H - page -27 

4.2.04- Received copy of the Official 

* Connuni cation 1 ette issued by respondent 

District Electrical Eri'irieer (WS) N.F .  

RaIlway refusing th .prayer of the 

applicant for death benefit and family 

Pens ion 

Ax3ezure- I - page-29 

Contdf* 
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IN THE N&TTER 0? - 

An application under 

11 
	

30ct10T1 19 of the 

Administrative Tribunal 

Act, 1925 

-AND- 

IN THE XLTTM OF - 

Sriniati Laithi Rani Nath, 

W/O of Sri Prafulla Kuxuar 

Nath Resident: - New Colony, 

Kalibari under Post office, 

PolIce station and 

District- Bonqaigaon, Assam 

$ pp lic ant 

-Veus - 

1.The Union Of rndia, 

Represented by the Secretary 

to the Govt. of India, 

Ministry of Railway, 

New delhi 

2.The General Manager 

North East Frontier Railway 

MaiIgaon, Guwahati * 



I 

!I 2~j 
3,The 	DIvIzional 	RaIlway 

Manager, 

N . F. Rai1way, New Bongaigaori, 

4.The 	District 	Electrical 

Eriglneer (W) 

14. F. Railway, New Bonqaigaon, 

District ,Bongaigaon, Assam. 

5Ch.ief Elictrical Engineer (WS) 

N.F.Railway 

New Bongaigaon 

6 Smt. Charidana Nath 

W/O Late Bablu Nath, 

Resident of Kaliba.ri, 	New 

Colony, 

P . O. & P.S. Bongaigaon, 

District- Bongaigaon, Assam. 

.Respondents. 

Details of the Application  

i The 	particulars against which the 	present 

application 'is made - 

The 	application is nade for 	the issuance 	of 	a 

randaxnustdirect ion in respect of famIly pension 

Coutd/- 
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PensIon and Death Benefits of Late Bablu Nath, the 

on the applicant who died on 17-6-99, to the 

aøpicant. 

2 Jurisdiction of the Tribunal:- 

The applicant declares that the subject natter in 

this application is within the jurisdiction of the 

Tribunal. 

3. Limitation :- 

The applicant. turt.her declar?s- that app1Iat.±on 

Is within the limitation period prescribed in section 

21 of the Administrative Tribunal Act 1 185 

4 	'actsof the case:- 

4.LThat the applicant is a citizen of India• and is 

permanent resident 	of District , Bongaigaon, Assam. 

4.2 	That Sri Prafulla Kumar Nath, the husband of 

the applicant was an eiçloyee as Wireman,. Srad.eII in 

Class III under District Electrical Engineering, 

New Bonqal aori since the date of his appointment till 

he was declared medically unfit on 23.11.94. The 

applicant states that $ri Prafulia Kumar Nath had 

been under m nt edical treatme from 1985 tIll 1994 and 

H 
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the regstereci Doctor attending on nirn deciarea on 

2 3 .11.94. as unfit for service and thereafter Sri 

Prafulla was released from his service. 

4,3, 	That t.he applicant states that Sri Bablu 

I'lath o  the son of the applicant had applied for a job 

on conassiorLate grounds before the DIstrict 

Electrical EngIneer N. F. Rai1way, New Borigaigaori 

and the respondent accordingly advised Sri B&biU Nath 

to attend for screening Test on -11-1996 under 

compass nate io appointment in group D' post under 

nemo No.. El 4/ 223- pt.- IX dated 4.11.96. 

A. copy of office memo under 

reference dated 411...96 is 

annexed herewith and marked 

as Aimexure-A. 

That the applicant states that Sri Bablu 

Iath 	on being found suitable for compassionate 

ppOIflt!fleflt in Group 	'D' post has been advised to. 

attend the office of 	Deputy Chief Mechanical 

Enqineer, New EconqaiQaon on or before 19. 11.96 under 

memo issued On 18.11.96 by Deputy Chief Mechanical 

Engineer ;  New Eonqaiqaori. 

A copy of office memto dated 

16.11.96 	issued by 	the 

Deputy 	Chief 	Mechanical 

engineer, New Borigaigaon is 

Corddi- 
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as Annexure '3' 4 

4.5. 	That the applicant states that Sri Bablu Math 

was discharmnq his duty to the best of his abilities 

and to the satisfaction of all concerned from the 

date of his appointnent on 19.11.%. 

4.6. 	That the applicant states that 	Sri Bablu 

tath expired on 17.6.99 due to certain disease 

ieavjng behind the following heirs of Late Bablu 

Nat:h. 

1. S.rimnati Chandana Math - Wife 

ii, 4iss Noriallsha Nath 

Minor dauht.ex 	5 yr. 

Srixnati LakhIrani Math 

Mother / Applicant. 

Sri Prafulla Kuxuar Math 

Father 

V. Sri Ganesh Math 

Brother. 

A copy of death certificate 

is annexed herewith and 

narkecI as Aimex.tre 'C', 

4.7 	That the applicant states that Sriniati 

Chandana Math the Respon.dent Mo. 6 has applied for a 

job in any grade on coIpassionate rounds on the 

death of Sri Bablu Math and Srirnati Chandaria Math 

Coiddi- 
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as accordingly appointed on 21 9.99 in Group 	D' 

s9vice under Divisional Railway Manager s  

Railway, New BongaJIgaon and she is discharging her 

services to the best of her abilities and to the 

satisfaction of all concerned since 21.9.99. 

	

4.8. 	That the applicant states that she does not 

have any source of income for her living 1  maintenance 

and livelihood and on the other hand Sintl. Chandana 

Nath is :1 Railway employee and she is living with her 

daughter has sufficient source of income. 

	

4.9. 	That the applicant states that she filed an 

appeal before the District Electrical Engineer w}, 

N.F. Railway, New BongaigaOfl on 15-10-99 stat-ing 

therein that Late Bablu Nath, the deceased was living 

jointly and the entire joint family was dependant On 

the income of the deceased. The applicant further 

states that on appointment on 21-9-99 of Smti. 

Chandana Nath started living separately without 

looking after the joint family including the present 

applicant. That the applicant further submits that 

Srimati Chandana Nath has separated herself from the 

j
oint family and living with her parents and due to 

such mnhuioan activities the applicant and other 

depended mernbers of the Joint family of Late Bablu 

Nath have been taken over into completely uncertain 

stage of life though the applicant is entitled to 

financial benefits including a portion of pension of 

Late Bablu Nath and thereby the Repondeflt may be 
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family pension to the applicant herself. 

A copy of appeal dated 

15.10,99 	filed 	by 	the 

applicant 	is 	annexed 

herewith and marked as 

• 	 Annexure 'D' 

4I10I 	That the applicant states that a leqal notice 

dated 1.11.99 was issued to the District Electrical 

Engineer (w), N.?. Railway',New BongaIgaon stating 

thereIn to make arrangement for payment of 50% of 

Family Pension, GratuIty, Provident Fund etc. in 

favour of the applicant due to her deceased .sori 

Bablu Nath who was the SOIC bread winner of the 

family. 

A copr of I egal notice 

issued on . • ' 199 is annexed .  

herewith and marked as 

Annexttre 'V. 

4.11. 	That the applicant states that the appeal 

filed on 15.10.99 and legal notice issued on 1.11.99 

have not been disposed f >r a lonq time and the 

respondents were silently sitting over the said 

appeal and notIce without doing anything for the 

grant of family pension and other service benefits in 

the name of the app i i cant. 

Ceutd/ 
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4.12. 	That the applicant: states that being helpless 

she 	approached 	thIs 	Hon'ble 	tribunal with 	an 

application 	under 	section 	19 of 	the A.T. 	Act, 	19&5 

Pf"Rying 	for 	ct 	ciirectiofl 	that 	she 	is entitled tu 	a 

equal share of Death BenefIts and Farily Pension of 

Late Bablu Nath 1 	a Railway emp1oye with respondent 

No.6 k 	Sriati 	Charidana 	Nath. 	Same petition 	was 

registered as 	1o. OA-113/O0. 

	

4.13. 	That the applicant states that: the Hn'biC 

Tribunal diposd the said application after hearing 

the uounsel for both sides tb a dii€-ctiofl to the 

competent authority the respondents to dispose of the 

representation dated 15.10.99 subxnitted by the 

applicant which was pending before them. 

A copy of• the order dated 

	

25.4.2000 	is 	annexed 

herewith and narked as 

Annexu3e '. 

	

4.14. 	That the applicant states that as per the 

order of the Honhie Tribunal the applicant has also 

furnished a fresh representatiOfl before the 

respondents giving further details as submitted by 

her before this tribunal within one month from the 

date of said order. 

	

A 	copy 	of 	the 	said 

representation date 9.5.2000 

TIM 
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filed is annexed herei th 

and marked as Annexure '0' 

That 	the 	appl±cant 	states 	that the 

r.spondents were directed by the :1onble tribunal to 

cons:ider 	the 	representation 	of 	the 	applicant and 

issue 	a 	speaking 	order within 	two months 	from the 

date of receipt of the fresh representation, but the 

respondents have not corranunicated to the applicant at 

all 	for several years 	inspite ot severai 	visits and 

enqui ri es 

That 	the applicant states 	that 	she lost her 

daughter 	Sinti, 	Ninu 	Nath 	due 	to 	the 	financial 

IdSh±pS and lack of medical 	treatment on 3.12,02. 

Due to 	this 	fact hardship, 	suffering arid mIsery of 

tie applicant has increased and doubled. 

4.17. 	That the aDpiicant states that he submitted 

another fresh representation dated 19.1.04 stating 

the new developments regardIng the case but the 

respondents have not communicated to the applicant. 

A copy of the said fresh 

representation dated 19.1.04 

filed by the applicant is 

annexed herewith and marked 

as Axinexire 'W. 

That the applicant states that after a month 

he has received an official co!mmiunLcatIon from the 

Coutdf- 
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office of the District Electrical Enaineer WSS KLF 

Railway NBQ retusin.q the prayer for payment of Death 

Benefits and Family Pension in equal share with 

SrIrnatI Chandana Nath 

A copy of the said official 

conunicatIor issued by the 

DEE,/WS/N.F. Railway NBQ 

filed by the applicant is 

annexed herewi th and marked 

as Annexure 'i i  

4a19, That the applicant states that the death 

benefits and family pension of Late Bablu Nath may he 

divided 	in 	equal between the 	applicant. and the 

respondent 	No.6, both the 	applicant and the 

respondent 	have one minor daughter 	each for their 

maintenance and livelihood the Respondent No. 6 being 

a Railway employee has sufficient source of income. 

5 	ROUDS TOR RELIE!' WITH LEGAL PROVISION 

(1) For that the applIcant is entitled to equal share 

of Death Benefits and Family Pension of Late Bablu 

Nath who was the son of the applicant. 

(ii) 	For that the servIce benefits of Late Bablu 

Nath is to he paid to the applicant as she doesntt 

have any source of income and she is not iOoke.d after 

Contdf- 
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11 	1Ipi 
br her: dauqhter-ifllaw Stirnati Chandana ath1 the 

respondent No.6 and the applicant is entitled for 

Death Berie.fjts and FaxIiy PensIon as per the Railway 

service (ension) Rule 1993. 

II1) 	For that the respondents should not pay 

the all Death Benefits and Family Pension to the 

rs.ponderLt No. 6 being this applicant was fully 

dependent on Late Bablu Nath and the applicant does 

not have source of incone. 

iv)For that the respondents should have 

considered favourably the direction of this 

honourable Tribunal and several 

xepresefltatio!i5 filed by the applIcant 

before the respondents 

For that itis fit case within the jurisdiction 

of this Hon'ble Tribunal to interfere in the matter 

for the payment of Death Benefits and Family Pension 

of Late Bablu Nath, under the provision of the 

Railway services (pension) Rule 1993. 

For that the respondent could not cite any 

addition and just reason for their arbitrary action 

in denying t.h.e claim of the applicant. 

For that the respondents have not considered 

the adverse effects of the applicant for nonpayment 

of Death Benefits and FaIly Pension to the 

applicant. 

Cotd/- 
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viii) 	For that the respondents shouLç make equal 

share of death benefits and family pension between 

the applicant and the respondent No.6. 

For that the appli'arit is in a very hard 

situation who cannot mairLtain herself due to the 

reason she renounced her compensatory appointment of 

her husband in favour of her son with the hope that 

her son would look after her. 

For that delayed official communication has cased 

anguished to the applicant. 	She should have been the 

job 	holder 	on 	compassionate grounds 	after 	4edicai 

unfitness of her husband Sri Praful)a Kuina.r Nath. She 

had surrendered her right in favour of SrI Bablu Nath 

with the hope of that 	she would have been taken care 

of by her son. 

For that the Hon'ble Tribunal in its order dated 

25.4.2000 has given, the liberty to the applicant to 

approach to this }ion'ble Tribunal if she still 

aggrieved with the order of the respondent. 

For that the appointment, of Lat.e Bablu Nath 

compensatory ground in the place of the applicant 

would defeat the ends of justice if the applicant has 

not given her due share of Death Benefits and Family 

Pension of her son. 

Coitd/- 
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• Deta1s of reied3.1es exhausted; 

That the applicant states she has •no other 

aiternatie and other eff1dC1OLiS remedy than to file 

this application. Representation through proper 

channel were subuitted by the applicant on 15.10.99 

arid 1.11.99 to the respondents and subsequently the 

ppiiC&TLt approached several times in different 

occasions for disposal of the appeal and legal notice 

and the some have not been disposed of till date. 

7. Matters previousiy filed but not pendiuq with1 

The applicant st.ates that she bad filed an 

sppl i. cation previously before thi s Hon ble Tribunal 

which is nunthered O.A. 113/2000 and sane has been 

diposed of by this Hor'ble Tribunal with an order 

dated 25/ 4/2000 in O.A. 113/2000 and before or after 

filing said application no other application has been 

filed in any other Hon'ble Tribunal or Court. 

.8. Relief Sought: 

in view of the. facts and circunstaflCes stated in 

.:.paraqraph 4 above, the applicant prays for the 

following relief: 

	

H 	
A declaration that the applicant is entitled to 

equal share of death benefits and family pension of 

late Bablu Nath a group ?DP employee of N.F. Railways 

Contd/- 
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direction to the respondents to extend. the 

beath BenefIt 	and Family Pension with equal 

roportion between the applicant and the Rezpond.nt 

o,G 

Cost. of the appi icant. 

(iv) Any other relief or reliefs to which the 

pplicant is entitled to as the Honhie Tribunal way 

em fit and proper 

9. interim order pyed 

Pending di sposal of t.his application, 	on 

'benation be made that no cath be-rjef±t.i and family 

ens±on be granted to Srirnati Chanana Nath, the 

espondent No6 iore so in vIew of the section 19(4 

of the Adirinist:rative Tribunal Act The applicant 

lsc prays that the instant application be disposed 

if' epediticusly.  

•&O. Perticulars of the R.P.O. 

JL No 
iLflate 
iii Payable aniount 

11 List of Ec1osures 

1. ITid 

ii Appi icat ion 
iii.Anne:ure A 1 B,C,DE,F,G,H and I 

: r 	
an postal order.  

vIaLnI 

4 

Contdi 
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[1 
VERIFICATION 

I Srimati Lak.hi Rani Das aged about 54 years 

Wife of Sri Prafuila Kurnar Nath, Resident of New 

Colonyr  Kalibari under post otfce, Police Station 

and District Bonaigaon, Assam do hereby verify that 

the statement rnade in paragraph i to 4 and 6 to 11 

are true to ny knowledae and those iade in paragraph 

S are true to leQal advIce and I ax not uppresed 

any material f.act.b 

Arid I sign this verification on this 	1day of 

2004 at Guwahati 

LLJ& V 

Signature 

Contd/- 
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Lxi PiUpKu: 1S 	 • Phno No. 
8.A.(Hon) M,A.LL.B.(AdvoCakO) 	

QsidQncoi.M.Stngha RoJ5d 
Bseto,ongiaigaon 
P.O.&Dist.DonçoIaon. 

To o  

ThIatr1.ot I1 t&cd irç.ni*r() 	 .. 	

.• 

N.F.Railweys, 	.i•..' 
P.O. Nav Rongoigr*n, 
Pist.n1.on,. 

 

t)oar $tr, 

Urrer tho 	c IT.y 	 t1dCtI4. Noth, 

lie of Sz1. Pvnfulla 	Trt,rc dit tf .11J'3 N4m Colony, 

!P .0, & LS.p Bontigon, r t. rçtçj&,1'....EI, I lxIy tv 

you th I s no tic n ac' c $ t t. 	ftl 1 os t t .  

L .. 	. 	- 
1. 	T3t,'y c1 1. ot'1 	'Lu .ith wi 4pQIn".ed as 

• 	
an aploy 	r& 	 . tF/P/f/..) ,Ry. on 14.12.o6 

ZI t Now 	 ci- ';r 	 çivia1 on i:ctui I. of ret&re. 

mQnt of my cL.n -tt iobr.) MtlO di, u.4riteU 

citote 	;r'id t ".L..lo5/1ii1QJNLPRLy. 

•'1- 	4' 	. 	. 	 •:.-. 	 . 	 . 	 p.. 
Tt1 	L1.t 	Ofl b1t). 	P()O1 flt1d *S 	ILOi 

c9 who us.4 to 1oot :F- 	 r1ti:1rj 	fl.,I4j,hI nothor, 

ur1irr1ec1 	 'hi.i labsnc oed and i.ncipa.. 

V . 	cttatd fthShcctiy, rftvr lhiis 	cLt, 81bLU Nth 

marrMd 	t Cb,niur N&th. 

3 	Tt,iniortunitcLy rty cliont's 	idznn,Hablu 14ati 

• 	c&d on 17.9 tiotc bin 1l1rir tVnç my,cU.nt bhd oThers 

epçndentnd toga]. hriri'. 	
. 	•. . 	• 

• 	. 

• . 
................................... 
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21 	tr!.f4rcup a' Ct 	 b•dn £bp/1' 	 ••i.. 
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That, 4a t.ç,ttjr.ç • 	iniaont b cit.ch&ndonø 

th'thtor4n4t, Lit wic aitid te41c fx'u kioz • 	 • 	
• • 	' 	mo thrit4 1v' i. 	 1'2 GC1  ctugh tx 

• in 'ii di.rtrc 	.corcitior c,LUtfl;.g.rtftij t 1,itibmial 	rdibips 

- erc a U • 	 ;• 	 • 
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61 	Tht,my ciQnt.nt.L13çshj!i NAth noth,4n..ç a n cj d,on... 
ib nt tnd 191 hjr iicluajv, of hit uaxrgc sitAcr bnd ffiUfl.. 

ti1]y &blrct nc Incip8citoi,40d Qtir xc ItUy ut.tt1od 
p 

t 	 ••• 	 CitInurnce, 

n:reizii 

70 	Th.t, on th' r",th of tivr jpA , hLu f..ith, hr daaz.. 

	

pintJ .a'A Uc 	r • 	10 
ro'nd no aia to iD4nt4n th' £4&A,rs br I3ut, utu 

I 	nutoy, tho 	d 	t.4h 1 	 th Ui uy, Liit 
s, 	Loft tl 1. tiouaq c. c 	cL.t 	•ttd 	c otttsci 
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As sijch jmy otiont's 	ugterir Là, t.Cdna Nath 

	

81 	
09'811 	 flt1 1 itott 	y'bnefits of pnson, 

• , 	
cTrathit':, p.r 4  etc, &io b ry el1t 1 4 on,E,thlu Noth. 

• 	 Ccncl,..,3/. 

• 	• 

• 	-' 	• 

- 	 - 	 - 	
' 

• 	• •- 	- 	A. 



1/ )  

	

/• 	. 	
5 

/ 	 . 	. 	 . 	 . 	.. 

Undsr -the,. c1xcurnstncas statdabov, 'I htirobygtvø 

you t4s otic e ,  to m8ko ar&nç aq .rt for payron of fwity 

pcd1$tfl, qrbtutty, P .F,, IZ tc  In  1c*Vou,t ot my 

LaksPni N3kh .c.tlr docoazed sonflaLu Nth to evo lule . 

sole d ndl3nt8 f 	f1nntwt.11 r,rc1ch> n jt..r"at4on nd 

• 	rCqURi'yO!i kt 	!tA 	 ' th. ntf.r 
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• 	J L'ne I.itry Order 	t the (rthti :iI 

5.4.00 	 This application has been 

submitted by the applicant praying 

for a direction that she is untitled 

to equal share of death benefits and 

famIly renslon of late l3ahiu Nth, .i. 

RiiiJway eriployee with Respondent No.6, 

!rnt C andan ;ath. 

After hearing the counsel for 

both 8.tdu3, I d.tponu of thi3 Ot'iqLtntl 

appl!cation with a direction to the 

ccnetent authority of the resondents 

	

to 	pos of the repro.,tuntatlori dated 

15.10.99 submitted by the applicant 

which is pending before then. The 

s pl I c. nt 'm;y a.1. o furnish a frc h 

representation before the respondents 

giving further details as submItted 

by her b , fore this Tljun,1 w.t:hin 

month from today. The respondents 

&iil consider the representatIons of 

	

I 	• 	1 1 	nt. 	i ii 	:n 	&i 	' 	In 

OLUer withIn two months trout the W.ito 

of receipt of the fresh representation. 

The a ppl 1cnt Is at 1 lb erty to a pproach 

thI:j Ti. ti.uy ,1 if :jht, ti it Ut :ji.1ov. 

I w jUt the order of the resondents. 

AppllCutiOfl IS U1sseU of. No 

\\ / order as to costs. 

EXVOr- 

• 	n The Central Aministi'atve TrbunJ 
GUWAI1,\T1 BLNCI[ (' 

WAH,Vfl 

ORLnR SHEET 

APJi ICATJUN No  

Rpondut(s) 

Ad Vtt 1't Appiicaul(s) 

ALtVOtte 

 

for RcporiJeri(s) 	/1/ 	ly 
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1' 	 Dated : 2 

To, 
• 	

;• 	 The Di&trict Electrical Engineers, 
N. F. Railway, 
Bongeigeon, san. 

Gubject $ Prayer for peynant of death bonofitS and 
fanily pension in equal shoro with Smt. 
thandana Nath. 

Ref•rencez Original opplicationNo. 11312000 

mt. Lakht Rant Nath 	.. 	 p1.tcaflt. 
.Vs.. 

Union of India & Others .. 	 RspndCflt.. 

Raspected Sir, 

Most respectfully I beg to state that I filod 

an application being OANo. 113 of 2000 before the 

Hon'bl, Central MinistXative Tribunal, praying for 

p8jment in equqi share of pension and death benefito 

of L.t• Bablu Nath who was a Railway Fmployee and 

expired on 174.99. 

The Hon'bla Tribunal upon hertng the partios 

dtt.dt.d to dispose of earlier representation filed by 

me on L54O.99 favoureblewith a diroction to fib a 

V,, ~ 
  

1rh representation along with the order dated 

)' (1 

	

	25.4.2000 In 0 A No.113 of 2000 passed by the tlon'bto 

gentral *tnint$trative Tribunal.. 

	

(i 	
,•, 	 S. 	

S. 

That, 1 respectfully butitt that 1 alongwith 

other individual were dependent uçon Late Bablu Nath 

during his life time and Sint. thdanc Nth, tho ttfo 

contd. 



of Late Bablu Nath is appointed 83 Grade..IV on compe. 

sstonat. Ground, so I alngwith other members are 

pntitil•d for equal share of death benefits and pension 

of Late Bablu Nath. 

It is therefore, most respectfully 

preyed that Your Honour would be 

pleased to pay equal share of doL)th 

benefits and pension to this applicant 

on the strength of the order datod 

25..4..20/ 	b 1 h 

Central Administrative Tribunal and 

for this ect of kindness I shall 

over rav. 

I 
I 

cl : A copy of order 
ii 	 dated 25.4.2000 

4 	f 	inOANo.U.3of 
2000 passed by 
CAT. 

Yours faithfully, 

C Srimatt Lathi Rsi Math) 
Wif. of Sri Prefull Y%umar Nath 
BongaiflgaOfl, Assia. 



— 	 RN4EXURE X\ 

Dated 19.01.204 

To 

The District Electrical Engineers 
N.F.Uaiiwny 
Bongaigaon, Assam. 

Sub,ject: Prayer for pa:crnent of death refits and fimily 
perison in equal ahttre wit )i Srnt i .(ltaruchma Nath. 

Reference: Original Application No. 1l3/2ø and fresh 
representation made on 9,5.2ø0 with the 
dirc€ion of Uoiu'hl,e Unt ral Admitdtratve 
Tribunal. 

Smti .Lakhi Rani Nath 	• , . 

Versus 

Union of India & Ors. 	... 

Respected Sir, 

Most respectfully, I beg to state that I 

fi]d an appiictitu being Oriiniul Appilont ion No, 	lUt 

of 200 	he Core the Hori'bie Central 	Adpinistrative 

Tribnal praying for,  payment in equal shn ue of penSion 

and death benefits of Late Rabin Nath who was a Railway 

....t 	Employee and expi red ortl, 7. 6 * 99. 

That, I respect ful ly submit. that I along with 

other individual were dependent up on Late Dablu Nath 

- 	o 

 

durl ug his life time and Smt I . Cliatidana Nath , the wIfe 

of Late Bablu Nath is appointed as Grade-IV on compas-' 

slonato ground, so I al.on with other mCmt)eL'S are ?flti 

tled for 5% share of death benefits and pension of .  Late 

Rabin Natli. 

The Hon' ble l'utbunai uou hearing the parties 



I, 
	 ( 

2. 

directed to dispose of earlier representation filed by 

me on 15.10.99 favourable with a direction to file 	a 

fresh 	representation along with the 	order 	dated 

25.4.2000 in O.A. No, 113 of 2000 paed by the 11on'blo.  

Central Adminjgtratjs'e Tribunal. A? per the direction of 

the Hon'b].e Central Administrative Tribuns] I made 

fresh representation dated 9.5.200 but till today Your 

Honour failed to take any action, as a result I am 

suffering great financial hardship. So, I made this 

representation before you that Your Honour may take 

necessary 	action regarding the payment of death bene- 

fits and family pension within seven days. if you filed 

to take action within Stipulated period I will be bound 

under instructions of my advocate to approach to the 

Hon'ble Central Administrative Tribunal with the direc-

tion given dated 2.4.200, 

It is therefore, moat reHpec'tfu]jv prayed 

: 	 that Your Honour would be pleased to take 

Ix/ necessary action within the stipulated 

period on the strength of the order and 

representation Ind for this not of your yx 
kindness, I shall ever pray. 

) 	
\ours faithfully, 

Smti , Iiak}ii Ran 1. Nat.}i 
wife of Sri. Prafulla Kumar Nath, 

Bongaigaon , Assam. 

En1o: A eOI) V if 	rdvr dittv 	25.4, 20c40 
In O.A. No.113 of 2000 passed by 

	

CAT and represer,tatj 	dated 
9.5.2000. 
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off ice of tho t  

_PJ3 .- 

N.. EWE/257/Q/l/' 	 Dated, 2,0 / 0/. / 04 

Ti, 
$nt. La]thi Rafli Nath. 
wi.. Sri, Prafulla icr. Nath. 
EX. W*re.4nan-XI(TL) 

Address - New C.l.ny (Kalibari) 
Pest, & Dist. Pongalgaen. 
Pin - 783380 (sam). 

Sub:- Piayer for payment of death 
benefits and p/pension jn  equl 
share with Smt, chandanith. 

• 	 - 	
. 	 pf- pepregentat ion dt. 15. 11, 99. 

L!° 5.2010. 

• Your representation vide referred above has been 
examined by the curnpetent auth.rity (DEE/Wa) and passel fol1c1ng. 
The' speaking •rder as f.11iws 

"As per Railway M's uN.. p(E)/III/98/PNI/4 
dt. .27. 4. 1998, circulated under CPO/MW's 

• 	 L/Ne p/864 dt. 3. 7. 1998 parents will qot 
\ 	the F.S. benefits who were wholly deendent 

on the Q•vt. servant, when he/she was alive 
previded that deceased employee had loft hohirid 
neither a widow nit a child." 

• 	 Hence, your claim does not cover under the extant 
RUles, because the legal wid.w $mt, Chandn. Nath in th, 
legal heir of the deceaset. R1y4 employee (Lt. pablu rth, 
VC. Kha.) 

The ab•ve speaking brder oiisprgs your appeal. 
Thisis for your inf.nnati.n please. 

District Electrical ngineer (ws), 
?.naiaon. 

Copy forwarded to APO/LC/MLG for information and necenary 
action please. 

V 
DEE/WS/N. 
- - 


